
TO INDU ANIL MUMBAI; MAHARASHTM .400069,
CHADAK AS PER AFHDAVTT C1.684 E

I HAVE CHANGED MY NAME FROM
ANILKUMAR SANSAR SINGH CHARDAK
TO ANILKUMAR SANSARSINGH CHADAK
AS PER AFFIDAVIT CL.6M F

I HAVE CHANGED MY NAME FROM AREFA
MOHD AYUB SHETYA TO ARIFA AYUB
SHELIYAAS PERAFFIDAVIT CLS84 G

I HAVE CHANGED MY NAME FROM
FIRDOSE MOHD SOHEL SHETYA TO
FIRDOSE SOHEL SHELIYA AS PER
AFFIDAVIT cls84 H

I HAVE CHANGED MY NAME FROM MOHD

SOHEL MOHD AYUB SHELYA TO SOHEL AYUB

SHELIYAAS PER AFHDAVIT CL-684 I

I HAVE CHANGED MY NAME FROM

MRON MICHAEL AUGUSTINHO
MENDONCA TO MRON MANUEL
MENDONCA AS PER ATFIDAVIT CL-684 J

I HAVE CHANGED MY NAME FROM
MOHAMED ISMAIL KHWAJA TO
MOHAMED ISMAIL KHWAjA SHAIKH AS
PER AFFIDAVIT cL-684 K

CHANGED MY NAME / BIRTH DATE FROM
SMT. SUVARNA (DOB: 0s.03.1983) T0
SMT. SUWARNA SANJAY MMD (DOB:

02.06.1983) VtDE AFF|DAVIT DATED:
24t07t2018. (METR0P0LITAN
MAGISTRATE COURT, ANDHERI) CL-906

I, PRASANTA BAG S/0, KARTIK BAG F/O
A-302, SUBAJ VENTURE BLDG BHAJOGI
KEER MARG NEAR PAMDISE CINEMA
MAHIM (WEST) MUMBAI 400016 HAVE

CHANGED MY NAME TO PMSHANT BAG

FOR ALL PURPOSES. cL-949
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FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 ofhe lnsolvency and Bankruptcy (Liguidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
KUTCH ENGINEERING PW. LTD.

I Name 0f Corporate Debtor Kutch Engineering Private Limitsd

2. Date 0f lncorporation Of
Corporate Debtor

20/05/2005

Authority Under Which Corporate
Debtor ls lncorporated / Registered

Registrar of Companies, Mumbai

4 Corporate ldentity Number / Limited
Liability ldentity Number Of
Corporate Debtor

u7421 0MH2005PTC274096

Address Of The Registered Offce
And Principal ffice (lf Any)0f
Corporate Debtor

Shop No. 5, Bhagwati Shopping
Centre, S.V. Road, Malad (West),

Murnbai City - 400 064, Maharashtra.

6 Date Of Closure Of lnsolvency.
Resolution Process l6th April, 20lE

7 Liquidation Commencement
Date Of Corporate Debtor

24th July, 201E
(Date of Receiot of Order)

8. Name, Address, Email Address,
Telephone NumberAnd
The Registration Number Of
The Liquidator

Anish Gupta
lnsolvency Resolution Professional
413 Autumn Gruve, Opp Lokhandwala
School, Lokhandwala Township,

Kandivali East, Mumbai - 400 101.

Cell (Anish): + 91 9821099720
Cell-Ofrce: + 91 8976008479

Landline: + 91(22) 29659720
Email: anish@csanishgupta.mm
Offce email: ip@csanishgupta.com
Reg: No: lBBl/lPA{02/lP-N00285/
2011-18t10843

9. Last Date For Submission Of Claims 23rd August, 201E

Notice is hereby given that the Hon'ble National Company Law Tribunal Mumbai
Bench) has ordered the commencement of liquidation of the Corporate Debtor
Mls Kutch Engineering Private Limited vide orderdated 1 9th July,201 8 underseclion 33
ofthe Code.

The stakeholders of M/s Kutch Engineering Private Limited are hereby called upon to
submit a proof of their claims, on or before 23rd August, 2018, to the liquidator at the
address mentioned against item 8.

The linancial creditors shall submit their proof of claims by eleclronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

The proof of claim is to be submitted by way of the following specified forms with an
Afildavit (witnessed before nohry public or oath commissioner) and documenlary proof
in support of claim, as presc{ibed under the lnsolvency and Bankruptcy Code
(Liquidation Process) Regulation, 201 6:

Form 'C" - Claim by Opentiooal Creditors except workmen and employees, Form "D' -
Claim by Financial Creditors, Form 'E'- Claim by Workman or Employee,Form 'F'-
Claim byAuthorised representative of Workmen or Employees,Form 'G' - Claim by any
other Stakeholder.

Submission offalse or misleading proofs ofclaim shall attract penalties.

Place: Mumbai

Date : 26.07.2018
sd/-

Anish Gupta
lnsolvency Resolution Professional

Reg: No.IBBUIPA-oo?|P-N00285/2O1 7-1 8/10843
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ALL THAT piece or parcel of agricultural land or ground situate,
lying and being at Bevenue Village ,Navghar, Taluka and Dist'rict
Thane, within the limits oI Mira-Bhayander Municipal Corporation
bearing the lollowing Survey Nos.. Hissa Nos. and Areas:: 

*

sr. No. - - 
oia. su;;r- - 

N;w surv;t xiisi - --- rrea- -
No. No. No. No. (H-R.P.)
1. 303 , 179 18 0-15-2
2.

3.

4.

5.

303 179 2 0-30-d
303 179 3 0-19-0
303 179 4 0-00-8

179303 0-20-0

aggregatin$ in all 10,336.4 sq. yards i.e.8560 sq. mtrs. and_bounded

On or towards North :

On or towards South :

On or towards West :

By Old Survey No. 30i
By Old Survey No. 304
By Old Survey No..302

Notice is hereby given that Mr
Santosh Sitaram Pawar, orvner
Flat No.01/A/04, Plot No.2, Krishna
Nagari Nivara Co-op. Houstng
Society Ltd, Goregaon (E),
Mumbai-400065. has been allotted
the said Flat under backward caste
reserved category and now decided
to sell this flat. Jnterested backward
caste people can contact along with
their valid document & cist
certificate as above mentioned
address on or before 1 5 days of this
notice. Mob: 9987235564

I

On or tbwards East : By Old Survey No. 259

Dated lhis 25th day of July, 2016.

M/s. Pramodkumar & Co. (Regd.),

sd/-
Partiter

Advocates & Solicitors

We are investigating the title
, of Smt. Saveena Raikumar

Agarwal, Shrawan Flaikumar
Agarwal and Smt. Kaial
Aggarwal to the 10 tully paid-
up shares of thi: value ol t
1000/- each Distjnctively
Numbered 676 to 685 entered
in Share Certificate No.l15
dated 23rd January,1988
issued by The Maker Tower A
& B Co-operative Housing

\Society Ltd. together with the
benefit ol allotment ot Flat No.
133 admeasuring approx. 2050
sq.ft. or thereabouts built-up
area on the Thirteenth Floor in
Tower B of MAKER TOWERS
and Covered Car Parking
Space No. C - 57 in the
compound of the said building
standing on Plot No.85, G.D.
Somani Marg, Cutle Parade,
Mumbai 4OO OOS and all and
whatsoever their other share

I right title and interest to and in
the aforesaid Society,
represented to us to be clear
and marketable and free from
all encumbrance and claims.

NOTICE is hereby given that
any person having or claiming
any right title interest claim or

I demand to or in the above

I shares and/or llat and/or car
I parking space described above
I or . against any ol the
I aloremention.ed persons by way
I ot sale, exchange, mortgage,
I gilt, trust, inheritance,
j possession, easement, lease,

lien, assignment, maintenance
i or otherwise howsoever is
i requested to intimate the same
I to us in writing together with

I documentary proof in support of
I such right or claim within 15
i days hereof at Windsor
I Chambers, First-Floor, Cawasli
i Patel Street, Fort, Mumbai 400
I oot; in default, we shall
I presume that lhere is no such
j outstanding claim or demand of

I anyone aM shall proceed to
I certily the title to the aforesaid
I membership rights, flat and car

I parking space and any claim

I right title interest or demand ol
I anyone, not intimated to us as
I aforesaid, shall be deerhed to
I have been waived aband'oned
I given up and released.

I o"teu tt'i" zTth day of Juty,

120y.L/ sd/-
f' runnlvmwl & I{ARAYANAN,
I Advocatqs & Solicitors
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FORM B

PUBLIC ANNOUNCEMENT
{Regulation 12 ofthe lnsolvency and Bankruptcy (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
KUTCH ENGINEERING PW. LTD.

1. Name Of Corporate Debtor Kutch Engineering Private Limited

2: Date Of lncorporation Of
Corporate Debtor 1.

20t05t200s

Authority Under Which Corporate
Debtor ls lncorporated / Registered

Registrar of Compahies, Mumbai

4. Corporate ldentity Numb€r / Limited
Liability ldentity Number Of
Corporate Debtor.

u742 1 oMH2005PTC274096
$

5. Address OfThe Registered Ofiice
And Principal Ofiice (lfAny) Of
Corporate Debtor

Siiop No.5, Bhagwati Shopping .

Centrp, S.V. Road, Malad (West),

Mumbai City - 400 064 Maharashtra.

6. Date 0fClosure Of lnsolvency'
Resolution Process l6th April, 2018

'7. Liquidation Commencemenl
Date Of Corporate Debtor

24th July"20{8
(Date of Receipt ofOrder)

8. Name, Address, Email Address,
Telephone NumberAnd
The Registration Number 0f
The Liquidator

Anish Gupta
lnsolvency Resolution Professional
413 Autumn Gruve, Opp Lokhandwala
School, Lokhandwala Townshipi
Kandivali East, Mumbai - 400 101.

Cell (Anish): + 91 9821099720
Cell-ffice: + 91 8976008479
Landline: + 91(22) 29659720
Email: anish@csanishgupta.com
Offi ce email: ip@csanishgupta.com
Reg: No.tBBl/lPA-00ZlP-N00285/
2017-18t108/.3

9. Last Date For Submission Of Claims 23ril Augus[ 2018

Notice is hereby given that the Hon'ble National Company Law Tdbunal Mumbai
Bench) has ordered'lhe commencemerll of liquidation bf the-Corporate Debtor
M/s Kutch Engineering Private Limited vide orderdated 1gth July,20'18 under section 33
oftheCode,

The stakeholders of.Mls Kutch Engineering Private Limited are hereby called upon to
submit a proof of their ctaims, on or before 23rd August, 2018, to the liquidator at the
addressmentioned against item 8,

The financial creditors shall submit their proof of claims by electronic means-only. All
oth'er stakeholders.may submit the proof of claims in person, by po6t or by elec.tronic
means.

The proof of claim is to be submrtted by way of the following specified forms with an
Affdavit (witnesged before notary public oroath commissioner) and doc.umentary proof
ifl support of claim, as prescribed under the lnsolvency and Bankruptcy Code
(Liquidation Process) Regulation. 2016:

Form'C" - Claimby Operational Creditors except workmen and employees, Form'D"-
Claim by Financial Creditors, Form "E" - Claim by Workman or Employee,Form 'F'-
Claim byAuthorised representative of Workmen or Employees,Form tG' - Claim by any
otherStakeholder.

.submission of false or misleading proofs of claim shall attract penaliids.

Sdr
Anish Gupta. 

lnsolvency Resolution Professional
Reg: No.lBBl/lPA-00ZIP-N00285/201 7-18l1 0843

Place: Mumbai

Date : 26.072018

Tht 6rt( Q,rn ."qO fi-r) Mud8&l -- ] otl *n

r-t

Revenue
(Q-o-Q)

EBIDTA
(Q-o-Q)

PAT
(Q-o-Q)

G0lr$0LlDAIHr

Revenue
(a-o-Q)

EBIDTA
(Q-o-Q)

' PAT
(Q-o-Q)

$TAIUIIAI.OIIE

r rrrLrr-t\, tt\J a I\rrl-


